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the handloom cloth. May I know if
this is a fact and if so what steps are
being taken to stop it?

Sarr N, KANUNGO: That is
exactly a fact.

not

»

SHRr N. R. MALKANI: Have you
any idea of the stocks in the non-
cooperative sector?

Surr N. KANUNGO: -No. It is very
expensive to keep statistics.

Sart MAHESWAR NAIK: In view
of the fact that foreign markets are
getting more and more interested in
our handloom cloth, may I know whe-
ther Government are taking any steps
for encouraging exports of our hand-
loom from India?

Surr N. KANUNGO: Yes, a spe-
cial organisation for export is being
set up and in the mean time the
Fabric Society is handling that part
of the work.

Serr DEOKINANDAN NARAYAN:
May I know if any representations
are at present received by the Gov-
ernment from the industry, namely
the kandleom industry, that they
should give adequate concession to
the handloom industry after they
‘have reduced the rates of excise duty
on mill cloth?

Surr LAL BAHADUR: I would very
much wish. that the hon. Member did
not put that question because if we
say that we want to give some con-
cession, the accumulation of cloth
will increase. They will stock the
same, and it will produce a bad effect
on the industry. Hence I would not
like to say anything definitely on
that point, but still I can inform the
Member as I have said at other places
also, that the matter of continuing the
rebate is still under our considera-
tion.

SussImpISED INDUSTRIAL Housing
ScHEME

*410. Dr. R. B. GOUR: Will the
Mini§ter of Works, HOUSING AND Sup-
FLY be pleased to state the progress
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of the Subsidised Industrial Housing
Scheme during the last two years in
the various States in regard to:—

(i) The houses consiructed by the
State Governments;

(ii) the houses constructed by
employers; and

(iii) the houses constructed by the
workers' co-operatives?

Tue DEPUTY MINISTER or
WORKS, HOUSING anp SUPPLY
(Surt ANIL K. CHANDA): A statement
giving the required information is
laid on the Table of the Sabha. [See
Appendix XXII, Annexure No. 38.]

Dr. R. B. GOUR: May I point out
to the Deputy Minister that since the
inception of this scheme in 1952,
Rs. 288.72 crores have been sanctioned
whereas the actual amount utilised is

Rs. 19:67 crores? May I know the
reason for this gap?
Surt ANIL K. CHANDA: These

amounts have been placed at the dis-
posal of the States for a definite pur-
pose—for the construction of {iene-
ments for industrial labour. The pro-
gress has not been uniform in every
State. Some of the States have done
well. Some are rather lagging behind.
Certain amounts of money have not
been utilised.

&

Dr. R. B. GOUR: May 1 know
whether this particular question was
discussed at the Housing Ministers’
Conference héld at Bangalore last
year as to why this progress is so
slow?

Surt ANIL K. CHANDA: It was
discussed. The progress in the pre-
vious years had not been very spec-
tacular but I am happy to say that
the position has improved very con-
siderably. Under the Second Plan we
are {0 construct 76,000 tenements
under the subsidised Industrial Hous-
ing Scheme and in the first two years
we have already constructed nearly
29,000.
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Dr. R. B. GOUR: In view of the
fact that the employers’ quota has
been only 14 per cent. of the total
houses constructed and in view also
of the fact that the Housing Minist-
ers’ Conference discussed this ques-
tion of how to force the employers to
construct houses and thought of pass-
ing a legislation to that effect em-
powering the State Governments to
construct the houses and then get the
money from the employers, may I
know whether the Housing Ministry
is proceeding with that contemplated
legislation? If not, why not?

SHrR1 ANIL. K. CHANDA: Even
‘with regard to the performance of the
-employers, the situation is very much
better. In the Second Five Year
Plan, the revised target for houses to
‘be built by employers is 7,140 and
in the first two years of the Second
Plan, they have already built 4,954.

Dr. R. B. GOUR: From the state-
ment it is found that the employers
in 1956-57 have built only one-fifth of
the houses constructed by the State
‘Governments and in 1957-58 they have
«constructed only one-sixth of those
constructed by the State. Shall I take
it that the Government does not want
to proceed with legislation to force
employers to construct houses?

Surr ANIL K. CHANDA: Well, this
is a different matter. *But so far as
the quantum of tenements- is con-
-cerned, the State performance is
naturally much more, because we had
provided in the first allotment Rs. 29
«crores for the States, whereas only
Rs. 3 crores had been provided for the
employers.

~

SHRI SONUSING DHANSING
PATIL: How many such houses are
occupied and how many are vacant
and if they are vacant, why are they
vacant?

SRt ANIL K. CHANDA: Statistics
have to be collected all over India
and if a separate question is asked, I
shall try to give the information.
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Surt B. P. BASAPPA SHETTY:
May I know if plantation labour in
tea, rubber and coffee plantations also
have their industrial housing scheme
and if so, how many houses have been
constructed in these plantation areas?

Surr ANIL, K. CHANDA: The
housing scheme for plantation labour
is a somewhat different scheme which
is worked by our Ministry. I may say
that the construction of houses for
plantation labour has not been very
considerable,

Dr. P. C. MITRA: May I know
whether any subsidy was taken by
TISCO of Jamshedpur and if so, how
many houses were built?

\
~

Surr ANIL K. CHANDA: Well, at
the moment we have a big scheme
both from TISCO and from TELCO,
pending before us and we are looking
into the details. .

Surt DEOKINANDAN NARAYAN:
If these houses are still vacant any-
where in the Bombay State and if so,
have you fixed the rent for these
houses?

Surt ANIL K. CHANDA: There is
3 regular scale of rent prescribed for
the subsidised industrial houses. We
have information that in some of the
States the tenements built have not
been occupied and are being used by
people for whom they are not really
meant. We are collecting statistics
and where there are vacancies and
where the local industrial labour is
not able to occupy the houses because
they cannot pay the rent, we are
asking the States concerned to subsi-
dise the rent still further.

Surr DEOKINANDAN NARAYAN:
Under the circumstances, will not
Government think it proper to reduce
the rent so that the houses may bc
used by the labour?

SHrt ANIL K. CHANDA: We have
already asked the State Governments
to see if they cannot subsidise the
rents still further.
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Sarr NIRANJAN SINGH: In Kan-
pur is it a fact that where the houses
are vacant, they are occupied by tne
middle-class people? .

Surr ANIL K. CHANDA: Rather
than keep the houses vacant, the Gov-
ernment allows them in special cases
io he used for other purposes also-
but it is not desirable.

Dr. R. B. GOUR: What has hap-
pened to the decision of the Housing
Ministries’ Conference of October last
year, that so far as the industria’
workers housing cooperatives are con-
cerned, ihe subsidy should bhe raised
from 50 to 65 per cent.?

Sur: ANIL K. CHANDA: So far as
the cooperatives of employers ave
concerned, we have recently _ raised
the guantum of loan to be given also,
from 50 to 65 per cent and the subsidy
remains as before at 25 per cent. There
is only a gap of 10 per cent and per-
haps the States could allow them to
draw from their provident funds.
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+[NEws AND INFORMATION SERVICE
SCHEME

*411. Sari RAM  SAHAL: Will
the Minister of INFORMATION AND
BroapcasTING be pleased to state:

(a) what was the preliminary
work of the News and Information
Seivice Scheme, which was completed
in thc year 1957-58; and

${ ] English translation.

v

(b) the work so far done in the
programme of the implementation of
the scheme in the year 1953-597?]
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